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(b) if so, whether the same is also
payable on pro-rata retiremen; benefits
in respect of employees iransferred o
deputation and  subsequently absorbed
permanently in the Central Auionomous
bodies; if sp, the rate thereof; and

(c) whether Government have receiv-
ed represertations from such relired em-
ployees of the various aulonomous bodies
for paymen: of interess on delayed pay-
ment of retirement benefils; if so, the
details thereof and the action taken or
proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRIMATI = MARGARET ALVA):
(a) and (b) Interest is payable only on
delayed payment  of gratuity if it is
clearly established that the delay in
payment was aftributable to administra-
tive lapses and that the delay was not
caused on account of the failure on the
part of the governmen servant to coOm-~
pany with the procedures laid down for
sanction of penmsion and gratuity, The in-

teres; is payable for the period of delay

beyond three months fr_om ths date = of
retirement in fthe cases of those retiring
Oy superannuation and for the period of
delay bryond six months in other cases
of retireoeny including those on perma-
neat -absorption to Central Autonomaus
Bodies. The rate of interesy is 7 pér cent
p.a. for the period of delay beyond 3
months ~nd upto one year and at 10
per cent p.a. for the period beyond one
year.

(¢} The system of senction and pay-
meny of pension operates on a decen-
tralised basis, Similarly decisions for pay-
ment of interest on delayed payment of
gratuity are also taken on a decentralised
hasis with the approval of the Secretary
of the Ministry/Department concerned
The approval of the Department of
Pension and  Pensioners’  Welfare is
not vequired for payment = of  interest.
The representations received by the De-
partment in this regard are sent in One
ginal to the authorities concerned for
disposal. Details thereof are mot central-
Iy maintained.
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Compensation Package, for surphus
Waorkery

3229. DR, BAPU KALDATE: Wil
the PRIME MINISTER te pleased o
stage:

«'(a) whether it 15 a fact that Govern-
ment are [rying to workout compemsa-
tion parckage for retrenchment of sur-
ploz workers;

(b) whether it is also a fact that
specia. bonds for retremchmeny — Staff
proposed; and

fc) if so, the detaily’ thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES  AND PENSIONS
(SHRIMATI MARGARET ALVA):
(a) to (¢) Cengray Government servanis
who are declared surplus are redeployad
in suitable posts under the existing
Scheme for Deployment of Surplus Staff.
Thev are also entitled Lo seek voluntary
retitement under the existing rules. No
new Scheme of compensation package
or special bonds is being worked out in
this regard.

Trend of joimug Civil Services by Engi-
necrs and Doctors

3230, SHRI' KRISHNA KUMAR BIR-
LA: Will the PRIME MINISTER  be
pleased to state;

{a) whether it is a fact thag, of iate,
trend of joiming the ciyil services by
Enpineers and doctors has beep picking

up;

(b) whether apy study has been made
to know the number of Engineers and



